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In pursuance of clause (3) of article 348 of the Constitution of India, the following .
translation in English of the Maharashtra Tax Laws (Levy, Amendment and Validation)
Bill, 2011 (L. A. Bill No. XVII of 2011), introduced in the Maharashtra Legislative Assembly,
on the 9th April 2011, is hereby published urider the authority of the Governor.

By order and in the name of. the Governor of Maharashtra

H. B. PATEL,
" Secretary to Government,
Law and Judiciary Department

- L.A. BILL No.XVII OF 2011

ABILL

further to amend certain tax laws in operatzon in the State of .
.Maharashtra.

W'HEREAS it is expedient further to amend certain tax laws in
operatlon in the State of Maharashtra, for the purposes hereinafter
appearing; it is hereby enacted in the Sixty-second Year .of the
Repubhc of India as follows :—

' CHAPTERI
' PRELIMINARY
- 1. (1) This Act may be called the Maharashtra Tax Laws (Levy, Short title
Amendment and Validation) Act, 2011. e ogmence_
@) (@) Sectlon 1 shall come into force o on.the date of the pubhcatlon ment.
of this Act in the Official Gazette. '
- (b): Section 19 (1) shall come into force with effect from the date on
which the Finance Act, 2011 comes into force.
(c) Save as otherwise provided in this Act; the remaining sections
shall come into force on such date as the State Government mdy, by -

notification in the Official Gazette, appomt and dlfferent dates tnay be
appomted for dlfferent provisions.
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SCHEDULE
" I of Bom.
LX of 1958.
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CHAPTERI ..

: AMENDMENTS TO THE BOMBAY STAMP Act, 1958

(@) in article 5,—

‘(i) in clause (a), in column 2, for the words and figures "One
‘rupee for every rupees 10,000 or part thereof.” the figures and

words “0.005 per cent. of the amount of a bxll of exchange " shall
be substituted,; :

2. In SCHEDULE 1 appended to the Bombay Stamp Act 1958,— 113‘§mf

1958.

(ii) in clause (b), in column 2, for the words and ﬁgures “Fl&y :

paise for every rupees 1,00,000 or part thereof ” the ﬁgures and
words “ 0.005 per cent.” shall be substltuted

(iii) in clause (¢),— . .
(A) in sub-clause (i), in column 2, for the words and figures

“One rupee for every rupees 10,000 or part thereof ” the figures

- and words “ 0.005 per cent.” shall be substituted;

‘ (B)in sub-clause (ii), in column 2, for the words and ﬁgures
“ One rupee for every rupees 10,000 or part thereof” the figures
and words “ 0.005 per cent.” shall be substituted;

(iv) m clause (d), in column 2, for the words and ﬁgures

- “ One rupee for every rupees 10,000 or part thereof ” the figures

and words “0.005 per cent.” shall be substituted;
- (v) in clause (e), in column 2, for the words and figures “One

" rupeé for every rupees 10,000 or part thereof ” the figures and
- words “0.005 per cent.” shall be substituted;

(vi) in clause (f), 1n column 2, for the words and figures
“One rupee for every rupees 10 ,000 or part thereof ” the figures
and words “ 0.005 per cent.” shall be substituted; -

(vii) in clause (g), in column 2, for the words and figures “One
rupee for every rupees 10,000 or part thereof ” the figures and
words “ 0.005 per cent.” shall be substituted; ‘ o

(viii) in clause (g-d),—
(A) in sub-clause (i),—. ' '
(DHi in entry (A), in column 2, for the words “ Two thousand
rupees.” the words and figures “The same duty as is payable
under Article 60.” shall be substituted;

v (2) for entry (B) the following entry shall be substituted,

. namely —

“(B) for the purpose of residential_ -
‘use,— '

27.88 square metres
. (300 square feet); :
(2) having area more . - The same duty as is -
than 27.88 square metres - payable under Article
" (300 square feet). 60.”; ‘

(I) having areaupto - . Two hundred rupees.
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(B)in sub-clause (u) —_

(1) in entry (A), in column 2, for the words “One thousand .
rupees.” the words and figures “The same duty asis payable under
- Article 60.” shall be substituted ;

(2) for entry (B) the followmg entry shall be substltuted
namely :—
_ “B) for the purpose of re51dent1a1 .
CLousé— LT :
(I havmg area upto 27 88 : One hundred rupees.
-square metres (300 square‘ o C

- feet); R
(2) having area more than -  The same duty as is -
27.88 square metres (300 payable under Artlcle
square feet) ' 60.”;. - '

(C) in sub- clause @ie),—

“(I)-in entry (A), in column 2, for the Words “Four hundred
rupees.” the words and figures “The same duty asis payab]e under
Artlcle 60.” shall be substituted;

.(2) for entry (B) the followmg entry shall be substltuted
* namely (— .
- “(B) for the purpose of res1dent1a1
use,— ~
(1) havmg area upto 27. 88 F1Pty rupees,
square metres (300 square

feet); .
(2) having area more than ‘ The‘ same duty as is’
27.88 square metres (300 payable under Article

square feet). = : 60.”;
(b) in article 43,— -

- (i) in clause (a), in column 2, for the words and figures "One
rupee for every rupees 10,000 or part thereof," the ﬁgures and
words "0.005 per cent." shall be substituted;

* (ii) in clause (b), in column 2, for the words and ﬁgures “One
rupee for every rupees 10,000 or part thereof," the figures and o
- words "0.005 per cent." shall be substituted;

-~ (iii) in clause (¢), in column 2, for the words and figures "One '
rupee for every rupees 10,000 or part thereof," the figures and
words "0.005 per cent." shall be substituted;

(iv) in clause (d), in column 2, for the words and figures "One -
‘rupee for every rupees 10,000 or part thereof " the ﬁgures and
~words "0.005 per cent." shall be substituted; ,
(v) in clause (e), in column 2, for the words and ﬁgures "One .
rupee for every rupees 10,000 or part thereof " the figures and -
words "0.005 per cent."” shall be substrtuted ' ~
AT SUS—¥3-R
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(vi) in clause (f), in column 2, for the words and ﬁgures "One rupee
for every rupees 10,000 or part thereof " the figures and words "0. 005

.. per cent." shall be substltuted o -

(vii) in clause (g), in column 2, for the words and ﬁgures “Flfty ,
. paise for every rupees 1,00,000 or part. thereof ” the ﬁgures and words .

Amendment
of section 2
of Mah. IX
of 1962,

Insertion of °

section 3A
in Mah. IX
of 1962.
Application
of certain
provisions of
Maharashtra
Value Added
Tax Act,
2002 and
rules made
thereunder.

“0.005 per cent.” shall be subst1tuted

' - (¢) in article 51A,—

(¢) in clause (a), m column 2, for the words “Flfty rupees for every
rupees one crore or part thereof ”.the figures and words “O. 005 per

cent ” shall be substituted;
(@) in clause (b),—
(A) in sub-clause ( ), in column 2, for the words and figures “One

_rupee for every rupees 10,000 or part thereof. ” the figures and
words “0.005 per cent. of the value of the securxty ” shall be

substituted;

(B) in sub-clatse (ii), in column 2, for the words and figures
"I‘wenty pazise for every rupees 10,000 or part thereof.” the figures
and words "0.005 per cent. of the value of the security.” shall be
substituted; . :

(iii) in clause (c), in column 2, for the Words and figures “Twenty
paise for every rupees 10,000 or part thereof.” the figures and words
-“0.005 per cent. of the value of the futures and options- tradmg
shall be substituted; : .

(iv) in clause (d), in column 2, for the words and figures “One

" rupee for every rupees 1,00,000 or part thereof.” the figures and-
~words “0.005 per cent. of the value of the forward contract ” shall

be substxtuted
CHAPTE‘RIII ,
AMENDMENTS TO THE MAHARASHTRA PURCHASE TAX ON
SUGARCANEACI‘ 1962 :

3. In section 2 of the Maharashtra Purchase Tax on Sugarcane
Act, 1962 (hereinafter, in this Chapter, referred to as “the Purchase
Tax on Sugarcane Act”), after clause (h) ‘the following clause shall be
added, namely:—

“@) "year" means the year startmg from the 1 day of October and
eriding on the 30% day of September next following .”

4. After section 3 of the Purchase Tax on Sugarcane Act, the
followmg sectlon shall be inserted, namely —

'.-“3A. Subject to the provisions of this Act and the rules made
thereunder, the provisions of the Maharashtra Value Added Tax Act,
2002 and the rules made thereunder, so far as they relate to the

electronic filing of returns and electronic payment of tax, or any-

amount payable under this Act, shall mutatis mutandis apply for the
purposes of this Act.”.

Mah.
IX of
1962.

Mah.
IX of
2005.



TERTE WEA T STETIRYT WIS, Qﬁ:r-r 'R ?o%?/ﬁ? 2%, mﬁ? 233

5.

In section 5 of the Purchase Tax on Sugarcane Act in sub-
section (4); for the word "June" the Word "September” shall be
~ substituted. \
6. In section 6 of the Purchase Tax on Sugarc‘ane Act,—

Mah.
. 2011.

(1) in sub-section @), for the words “full amount of tax leviable”
the words "the amount payable as prescribed" shall be substituted;

(2) for sub-section (4), the followmg sub-section shall be
substltuted namely:— = -

“(4) Where a return is submltted to the Commlsswner without
making the payment of the amount of tax as prescribed under section'3,
the amount or the remaining unpaid amount, shall be paid by the
occupier into a Government Treasury or the Reserve Bank of India
on or before the date specified in the notice served by the
Commissioner for this purpose, being a date not later than ten days-
from the date of service of the notice.” :

7. After section 6 of the Purchase Tax on Sugarcane Act the
following sectmn shall be inserted, namely —_

“6A. (1 ) Notw1thstand1ng anythmg contamed in this Act or the
rules made and notifications issued thereunder, the assessment of
tax and payment of tax in respect of'the transitional accounting-
year shall be made in such manner as may be prescnbed

Explanation.—For the purpose of this sub-section, the penod,
beginning on the 1st day of April 2010 and ending on the 30th day
of September 2011 shall be deemed to be the "transitional accountlng
year” for levy and collectlon of tax. :

(2) If any difficulty arises in giving effect to the provxsmns of this
section, during the period of three years from the date of
commencement of the Maharashtra Tax Laws (Levy, Amendment
and Validation) Act, 2011, the State Government may, as occasion

4

Amendment
of section 5
of Mah. IX
of 1962.

Arnendment
of section 6
of Mah. IX
of 1962.

Insertion of
section 6A in
MahIX of
1962.
Special
provisions
for
transitional
accounting
year.

arises, by an order published in the Official Gazette, do anything not

inconsistent with the provisions of this Act, which appears to it to
be necessary or expedient for the purpose of removing the difficulty.

(3) Every order made under this section shall be laid, as soon as
may be, after it is made, before each House of the State Legislature.”.

8. In section 7 of the Puichase Tax on- Sugarcane Act, in sub-
section (4), the Explanation shall be deleted

9 In section 7B of the Purchase Tax on Sugarcane Act,—

(1) for sub-section (1 ) the followmg sub-section shall be substituted,
namely.— ,

~

¢

section (1) of section-6 or to pay the amount payable as prescribed

Amendment
of section 7
of Mah. IX
of 1962.

Amendment
of section -

7B of Mah. -
IX of 1962.

“I)If an »occupier fails’ to submit the return as required by sub-

- as required by sub-section (2) of that section, he shall, in addition to - '



& WERTE IR (OO SRR wrT A, e 2 0%%/A o]y T %33

the tax and the penalty, if any, pay simple interest on the amount
due at the rate of one and a quarter per cent. for each month

 from the date immediately Fouowing' the last day as prescribed till

~ the date the occupier continues to make default i in the payment
of the amount due.

s

* Explanation.—For the purposes of this _§ub-section, where an
occupier fails to submit the return in due time, the amount of
tax assessed under section 7 shall be deemed to be the amount of
tax due from the bccupier under sub-section (2) of section 6.”;

- (2) in sub-section (2), the words, brackets and figure “sub-section
‘ (1 ) of ” shall be deleted. .

Insertion of 10 After section 7D of the Purchase Tax on Sugarcane Act, the

' i‘f“ﬁ:ﬁ 7E followmg section shall be 1nserted namely —_

of 1962. " ‘ ) A
_ Refund of | “TE, If any-amount of tax becomes refundable to an occupier of
Payrif:ncf Zsf . ‘the factory or the "unit as per the return for the month of

‘tax. . September then, the said amount shall be refunded to the said

’ occupier within six months, from the due date prescribed for filing

the return for the month of September or, as the case may be, the

‘date on which the return for the month of September is filed,
whichever is later

CHAPTERIV ‘
_ AMENDMENTS TO. ’I‘HEMAHARASHTRAVALUE ADDED TAXACT 2002
Amendment  11. In section 16 of the Maharashtra Value Added Tax Act, 2002

of ‘}eﬁfﬁ' 16 (hereinafter, in this Chapter referred to as “the Value Added Tax
o X
of 2005, Act”),— -
' (@) in sub-section (2), for the prov1so the followmg prov1s0 shall

be s_ubst1tuted namely —
“Provided that, if the apphcatlon is made on or after the

commencement of the Maharashtra Tax Laws (Levy, Amendment
and Validation) Act, 2011, by a person who voluntarily desires to

get registered, -the application shall not be ‘entertained; unless -

‘the applicant has deposited an amount of rupees 25,000 in the
Government Treasury by way of security deposit and the amount
so deposited shall not be adjusted against the tax payable as per

~any return or towards any other liability under this Act.";

(b) after sub section (2), the followmg sub-section shall be mserted
namely :—

“(2A) The security depos1t deposited under the . proviso to
sub-section (2) shall be refundable on such conditions, restrictions
and within such time as may be prescribed. The security deposit
shall be forfeited, if there is no compliance of such conditions,
restrictions and time limit.”. ©

Mah.
IX of *
2005.

Mah.
2011.
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: A12.V In 'section' 20.0of Value Added Tax Act, in sub-section-(4) —  Amendment
of section 20

¢)) the Words “or, as the case may be, a revised return” shall be of Mah. IX
deleted; _ . S ‘ ) of 2005.

(2) in clause (a)——— S .
(@) for the word “nine” the word “ten shall be substltuted

(b) the words "or, as the case may be; the rev1sed return” shall )
be deleted ; : : -

(3) after clause (c), the followmg proviso shall be added namely :—

"Provided that, any such person or dealer ‘may furnish not
more than one revised return under each of the aforesaid clauses
_and such revised return may 1nc1ude rev151on of return or rev1sed h
return filed earlier.”.

-In section 26 of the Value Added Tax Act, 1n sub-section (5) Afmendm.egé:
/ _ i
clause (c) shall be deleted. ) ‘ - B 3ot Y.
-of 2005. .
‘14. In sectlon 41 of the Value Added Tax Act after sub-sectxon (4), Amendment
the followmg sub-section shall be added, namely :— gf ls\gggf"fx‘u
“(5) Subject to such conditions and ‘restnctlonvs as it may impose, °f 2005.
the State Government may, by notification in the Official Gazette,
provide for exemption from the payment of full or part of the taxes
‘payable on any class or classes of. sales of liquor by any class or

" classes of dealers.”.

~ 15, Insection 50 of the Value Added Tax Act, in sub sectlon (1), for Amer‘ldm'ent\
. the words “tax, penalty, interest” the words and figures “tax, penalty, gg lf/‘f;gf"l‘xso
interest, security dep051t deposxted under sectlon 16" shall be of 2005.

substltuted
16. In sectlon 51 of the Value Added Tax Act,— : Amendment
) of section 51
- (1) in sub-section (2),— gf“) (I)Véah IX of

(a) in clause (a), for the words w1th1n one month of the
‘receipt of the application” the words “on receipt of the application”
- shall be substituted ; _ S
(b) clause (b) shall be deleted; o .
(2) in sub-section (3),— Co T

(a) in clause (a),— . :
(i) sub-clause (iv) shall be deleted; -
(it) after sub-clause (v), after the words "fresh return or

. revised return." the following Explanation shall be added,

namely :(— .

‘ “Explanatzon —For the purposes of sub clause (i), the
expression "exporter" shall mean a registered dealer whose -
turnover of exports during such period as may be prescribed,
is not less than such percentageé of the total turnover of his
sales as may be prescribed in this behalf.”;
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(b) for clause (b), the following clause shall be substltuted

namely :—

“(b) The Commissioner, on receipt of the said application,
may require the dealer to furnish such bank guarantee for

such amounts from such banks, for such periods and to such

authorities as may be prescribed."; -

~ (3) for sub-section (4), the following sub-section shall be substituted
and shall be deemed to have been substituted with eﬁ‘ect from the
1st April 2011, namely:— :

“(4) Save as otherwise- provxded in this sectlon the
Commissioner shall grant the refund under this section within
eighteen months from the end of the month containing the date
of the receipt of the application for refund :

- Provided ‘that, where.a dealer has filed an application for
refund under this section on or before the 31st March 2011, then,
- notwithstanding anything contained in sub-section (4) as it existed
prior to the date of commencement of the Maharashtra Tax
Laws (Levy, Amendment and Vahdatlon) Act, 2011, the
Commissioner shall,— :

(@) in respect of the periods ending on or before the 31st
~ March 2010, grant the refund to such dealer on or before the
30th September 2011, and

; (b) in respect of the periods begmnmg with the 1st Apml 2010
- -and ending on the 31st March 2011, grant the refund to such
dealer on or before the 30th June 2012 o

(4) in sub-section (7), for the words “three years” the words
“gighteen months” shall be substituted.
Amendment 17. In sect1on 61 of the Value Added Tax Act,—

of section 61

“of Mah. IX ~ (1) in sub-section (1),—
of 2005.

(@) for the words ' 'report of such audit" the words ' complete
report of such audit" shall be substituted ;

(b) the existing Explanation shall be re-numbered as Explanation-I
thereof ; and after the Explanation-I as so re- -numbered, the
- following Explanation shall be added, namely :—

“Explanation-II.—For the purposes of this section, an audit

Mah.
2011.

report shall be deemed to be the "complete audit-report” only if

all the items, certifications, tablés, schedules and annexures are
filled appropriately and are arithmetically self-consistent.”;

(2) after sub-section (2) the follovwng sub-section shall be inserted,
“namely:— :

“(2A) Where a dealer liable to file audit report under this section
has knowingly furnished the audit report which is not complete,
then the Commissioner may, after giving a reasonable opportunity
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of being heard, impose on him, in addition to any tax payable or
any other penalty leviable under this section or any other section,

a sum by way of penalty equal to one tenth per cent., of the total
- sales.”.

18. In section 74 of the Value Added Tax Act, after sub-section (1), Amendment
the following sub-section shall be inserted, namely — 3§ ﬁ;ﬁf”,‘;“ ,

: of 2005.
“(1A)(i) Whoever knowingly with the intention to defraud revenue,

1ssues or produces a false tax invoice and thereby makes a false claim
in respect of the set-off or the refund, or claims any other deduction
that results into reduced tax liability or enhances the amount of
refund, or

(i) abets any of the aforesaid offences,

shall, on conviction, be punished with rigorous imprisonment for a term

- which shall not be less than one year but which may extend to two
years and with fine.”.

19. In SCHEDULE A appended to the Value Added Tax Act,— Afx;gndm%ﬁt,E
O HED
(1) in entry 45, in column (2), for the words, brackets and figures A appended

“the Additional Duties of Excise (Goods of Special Importance) Act, of %05
1957” the words, brackets and figures “ the Additional Duties of Excise
(Goods of Special Importance) Act, 1957 as it stood prior to the date
on which the Finance Act, 2011 comes into force” shall be substituted;

(2) in entry 55, in column (2), in clause (c), for the words “Dhoop
including Loban” the words “Dhoop including Loban and Ral”
shall be substituted ; '

(8) after entry 56, the following entry shall be inserted, namely —

“56A. Pre- fabncated domestic

biogas units . - Nil” -
20. In SCHEDULE C appended to the Value Added Tax Act,— Amendment
(1) in entry 4, in sub-entry (), in column (3), for the ﬁgure and € :}L\’pended to
sign “4%” the figure and sign “56%” shall be substituted; of 2005.

(2) in entry 8, in column (3), for the figure and sign “4%” the
figure and sign “5%” shall be substituted;

(3) in entry 22, in column (3), for the figure and sign “4%” the
figure and sign “6%” shall be substituted;

(4) in entry 25, in column (3), for the figure and sign “4%” the
. figure and sign “6%” shall be substituted;

(5) in entry 27, in column (3), for the figure and sign “4%” the
figure and sign “5%” shall be substituted; .

T ARB—-¥-R
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(6) in entry 45, in column (3), for the figure and sign “4%” the
figure and sign “6%” shall be substituted;

(7) in entry 55, in column (3), for the figure and sign “4%” the
figure and sign “b%” shall be substituted;

(8) in entry 57, in column (3), for the figure and sign “4%” the
figure and sign “6%” shall be substituted;

(9) in entry 68, in column (3), for the ﬂgure and sign “4%” the
ﬁgure and sign “5%” shall be substituted;

(10) in entry 94, in column (2), after sub-entry (b), the following
sub-entry shall be added, namely:—
“(c) Vada Pav 5%,
(11) in entry 101, in sub-entry (@), in column (3), for the figure
and sign “4%” the figure and sign "5%" shall be substituted;

' (12) after entry 108, the following entry shall be inserted,
namely:—
“108A. Dry fruits excludlng cashew 5%.”.
kernels and cashew nuts and those _
to which entry 59 of SCHEDULE A applies.

Amendment  21. In SCHEDULE D appended to the Value Added Tax Act,—

of . .
%EEE}I{{;% (1) in entry 1, in column (8), for the figures and sign “25%” the
to ’f\i’ah, 1x figures and sign “50%” shall be substituted;
of 2005.

(2) in entry 2, in column (3), for the figures and sign “25%” the
figures and sign “50%” shall be substituted;

(3) In entry 3, in column (3), for the figures and sign “25%” the
figures and sign “560%” shall be substituted; :

(4) after entry 12, the following entry shall be added, namely:—

“13. Aerated and Carbonated non- 20%.”.
alcoholic beverage whether or not

~containing sugar or other sweetening
matter or flavour or any other additives.

CHAPTERYV
VALIDATION AND SAVING

Validation ~ 22. (I) Notwithstanding anything contained in any judgment, decree
and saving. . order of any Court or Tribunal to the contrary, any assessment,
review, levy, collection, refund-or interest on refund of tax in respect
of sales or purchases effected by any dealer or person, or any action
taken or thing done in relation to such assessment, review, levy,
collection, refund or interest on refund under the provisions of the
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\é(ahf VIaharashtra Value'Added Tax Act 2002 (heremafter in thls Chapter
200;, referred to as “the Value Added Tax Act"), during the period commencing
' - on the 1st April 2005 and endmg on thé date immediately preceding
: Mahf the date of the commencement of the Maharashtra Tax Laws (Levy, -
| '2011. Amendment and Validation) Act; 2011 (heremafter in this Chapter,
" referred to as "the Amendment Act"), shall be deemed to be valid and
- effective as if such assessment, review, levy, collection, refund or.
interest on refund, or-action or thing had been duly made taken or
done under the Value Added Tax Act as amended by the Amendment
- Act, and accordlngly, T : n RN

(a) all acts proceedmgs or thlngs done or taken by the State
, Government or by any officer of the State. Government or. by : any
. other authorlty in connection with the assessment, review, levy, o
 collection or refund of any such tax, shall, for all purposes, be deemed.
~ to be, and to have always been done or taken in accordance w1th
~.the law;

“(®) no su1t appeal apphcatwn or other proceedmgs shall lie or
.- be maintained or continued in any Court or before any Tribunal,
officer or other authorlty, for the refund of any tax so paid; and

(¢) no Court, Tribunal, officer or other authonty shall enforce any
S decree or order dlrectlng the refund of any such tax. “rre

). For the removal of doubts, it i is hereby declared that nothmg in
sub sectlon (D shall be construed as preventlng a person,

(a) from questlomng in accordance \mth the" prov1s10ns of the Valne .
Added Tax Act as amended by the Amendment Act, any assessment, -

| review, levy, collectlon or refund of tax referred to in sub-section (1 )i

or e

P

(b) from clalmlng refundof any tax pald by h1m in ‘excess of. the
_ amount due from him by way of tax under the Value Added Tax Act,
° ' as amended by the Amendment Act. '

. (3) Nothing in_the Value Added Tax Act as amended by the
: Amendment Act, shall, render any person liable to be convicted of any -
. offence in respect of anything done or omitted to be done by him,
before the commencement of the Amendment Act; if such_ act or ..
" omission was not an offence under the Value Added Tax Act but for
the amendments made by the Amendment Act; nor shall any person
in respect of such act or omission be subject to a penalty greater than
that which could have been imposed on him under the law in force
- immediately before the commencement of the Amendment Act. -

-

L SRS R
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STATEMENT OF : OBJECTS AND R.EASONS

Wzth a view to g1ve effect to the proposals obtarmng in'the Budget S
Speech for the year 2011-2012 and streamline the procedural‘aspects
of the administration of the Bombay Stamp Act, 1958 (Bom. LX of ..~
-'1958), the Maharashtra Purchase Tax on Sugarcane ‘Act, 1962 (Mah. -
IX of 1962) and the Maharashtra Value Added Tax Act; 2002 (Mah.. IX
of 2005), the State Government considers it. expedlent to sultably

amend the said Acts

9. Somé of the 1mportant provisions Whlch are proposed to be

" made are explained broadly as follows :— e N LU RE:
SR (a) the Bombay Stamp Act, 1958 is belng amended —

(1) to simplify the levy of stamp duty chargeable on’ all the.

: iftransactlons that'take place in stock exchange, including
" Government securities, futures and opt1ons and forward contracts
- of commodities ; : Lot e

(t7) to bring umformlty in the rates of stamp duty charged on

. 'the .instruments. relating to transfer of. tenancy rights of
L 1mmovable property and various types of transactlons levied under

artlcles 5,43 and 51A of SCHEDULE I appended to, the sa1d Act

IR ()} the Maharashtra Purchase Tax on Sugarcane Act 1962 is -
A belng amended— B

- x"‘ _: FRCRREES quuwx

(i) to provide the deﬁmtmn of the term year“ as a year starting

'~ from the Ist day of October and ending on 30th day of September; -

(ii) to provide for electronic filing of returns and electronic -

_' ‘ -payment of tax or any amount payable under the Act on the lines |
" of the provisions made in the Maharashtra Value Added Tax Act
'2002 ‘and the rules ‘made theireunder; S

(m) to provide for a transitional accounting year;
(iv) to charge s1mp1e interest for failure. to ﬁle return within

~prescr1bed tlme, :

) to provxde for the refund of the excess amount of t‘ax pa1d :
(c) the Maharashtra Value Added Tax Act 2002 1s bemg .

| ;amended— .

(i) to make prov1smn for non- adJustable secunty deposrt for
voluntary registration and refund of security deposxt only on
fulﬁllment of certain cond1t10ns '

-~ (it) to provide for not more than one reV1sed return under the

; gwen arcumstances, Coe

- (iii) to delete the clause relatmg to appeal agamst the mterest :

" “order;

(iv) to provide deﬁmtlon of expression "exporter" and to expedxte .
the refund processing for the penods endmg on or before the 31st
March 2011; ‘
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v to deﬁne complete audit: -report: and prov1de for a penalty
for fallure to file such complete audit report ;

iyt prov1de pumshment of rigorous nnpnsonment for not less

~:issuance or: productlon of false tax invoice;

) ,..) exempt reduce or enhance the ’cax on certam goods

213 :3The Blll seeks to achleve the above obJectlves

"'Dated the Sth Apnl 2011 ‘ A Deputy Chlef Mlmster

ar 3“3-‘62-333’

than a year, which may extend to two years and w1th ﬁne for

3
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MEMORANDUM REGARDING DELEGATED LEGISLATION

: The Bill involves the followmg proposals for delegatlon of leglslatlve ,

g power, namely — . * -

Clause 1@)). ~—Under this clause power is taken to the State .
Government to brmg the provxsrons of sections other than sections

-16(3) and  19(I) of .the Act into force on such date- as the State

- Government may, by notification in. the Ofﬁczal Guazette, appomt and

- -different dates may be appointed for different provisions.

Clause 7.—Under this clause, which seeks to msert sectlon 6A in

- the Maharashtra Purchase Tax on Sugarcane Act,. 1962,— .

(a) in sub sectlon (1), power is taken to the State Government to

" prescribe by rules the manner of assessment of tax and payment of

“tax in respect of the period beginning on.the 1st day of Apnl 2010
‘and ending on the 30th day of September 2011; L

() in sub-section (2), power is taken to the State Government to
issue an order published in the Official Gazette, for the removal of
difficulties in giving effect to the provisions of section 6A.

Clause 9.—Under this clause, which seeks to substitute sub-sectmn ’

D of section 7B in the Maharashtra Purchase Tax on Sugarcane Act,

1962, power is taken to the State Government to prescribe by rules »
the amount payable and the period for payment of tax.

Clause 10.—Under this clause, whlch seeks to insert section 7E in
the Maharashtra Purchase Tax on Sugarcane -Act, 1962, power is
taken to the State Government to prescribe by rules the due date for”

' ﬁlmg of return and refund of excess payment of tax.:

.Clause 11 (b) —Under thls clause, which seeks to 1nsert sub- sectronv‘

- (2A) in section 16 of the Maharashtra Value Added Tax Act, 2002,

- power is taken to the State Government to prescribe by rules the
_ conditions, restrictions and time for refund of the secunty deposit and
g forfelture of secunty deposif. -

‘ Clause 14 -—-Under this clause, Whlch seeks to add sub-section (5) in

' b_ section 41 of the Maharashtra Value Added Tax Act, 2002, power is

taken to the State ‘Government to provide by notlﬁcatlon in the
Official Gazette, for exemption from the payment of fall or part of the
taxes payable on the sales of hquor to any class or classes of dealers.

Clause 16. —Under this clause,—

- (@) in-sub-clause (2) (@), which seeks to add Explanatwn in sub-
_section (3) of section 51 of the Maharashtra Valte: Added Tax Act,
12002, the power is taken to the State Government to prescribe by
. rules the period and the percentage of the total turnover required
" for a registered dealer to be exporter for the purposes of section 51;
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(b) in sub clause 2)®), Wthh seeks to substltute clause (b) of sub-
. sectlon (3) of section 51 of the Maharashtra’ Value Added Tax Act, .
2002, power is taken to the State Government to prescrlbe by rules,
" such bank guarantee, for such amounts, from such banks, for such o
- periods furmshed by the dealer to such authorltles co

2. The above-mentioned ‘proposals- for delegatlon of leglslatwe
power are. of normal character. ' o ’
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FINAN CIAL MEMORANDUM

The B111 proposes to amend the Bombay Stamp Act 1958 .the
_~Maharashtra Purchase_Tax‘ on Sugarcane : Act, 1962 and: the
‘Maharashtra Value Added Tax:Act, 2002, for taxation purposes.::

. There is ‘no provision-in the Bill which would involve the recurrmg
. or non-recurring expenditure from. the Consolidated Fund of the State
- on its enactment as an Act of the State Legislature.
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GO\?ERNOR’S RECOMMENDATION UNDER -
ARTICLE 207- OF THE CONSTITUTION OF INDIA

(Copy of Government of Maharashtra Order,
Law and Judiciary Department)

In exercise of the‘poiéver cbnferred\ upor him:by clause (1) of Article -
- 207 of the Constitution of India, the Governor of Maharashtra is
pleased to recommend to the Maharashtra Tax Laws (Levy, Amendment
and Vahdatlon) Blll 2011

ON BEHALF OF GOVERNMENT PRINTING, Sl‘AT[ONEFfY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH
GOSAVI, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBATI 400 004 AND PUBLISHED AT

DIRECTORATE OF GOVERNMENT PRINTING, SI‘ATIONERYAND PUBLICATION, 21-A, NETAJL SUBHASH ROAD, CHARNIROAD, MUMBAMOO 004,
EDITOR SHRI PARSHURAM JAGANNATH GOSAV.
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